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O.A. No. 1648/05 
22.10.2010 
Hon'ble Mr. Justice S. C. Sharma, J.M. 
Hon'ble Mr. D. C. Lakha, A.M. 

Even at the time of revising the list 
none is responding for the applicant. Mr. 

P. Mathur, Advocate present for the 
Respondent and he reiterated his earlier 
statement given on 14th September, 2010 
that applicant as such lost the interest and 
the O.A. is rendered infructuous. That the 

applicant appeared in theexamination and 
he could not qualify the examination and a 
panel was prepared of eight fos) persons 
and the name of the applicants are not 
included in the panelof selected candidates 

and, that is why, applicants are not 
appearing. That earlier also the O.A. was 
dismissed and restoration application was 
moved and the restoration application was 
allowed and again was dismissed. As none 

is present for the applicant hence the 
restoration application is liable to be 
dismissed. 

Restoration application is dismissed, 
accordingly. 

Copy of this order be delivered to 
Mr. P. Mathur, Advocate for the 

Respo~nts. »> 
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